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New Delhi, this the 5+h day of May: 1997
Hon'ble Dr- Jose P. Verghese, Vice—Ghairman(J)
Hon’'ble Shri g.P.Biswas, Member (A)

gmt . Satya wati wd/o gh. Tirlok Chand

Girish chand s/0 Late Tirlok Chand
all r/o Q.No. 2-B, Railway Colony,
Tuglaka pad, New Delhi.

. advocate ¢ shri Yogesh Sharma)
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Versus

Shri Shanti Narailn,
General ManageT,
Northern Railway,
paroda Houseé,

New Delhi.

e
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2. ghri I.P.S. Anand,
Divisional Railway ManageT,
Near New Delhi Railway Station;,
Delhi Division,New Delhi.

3. gshri Rajeev Chaudhary,
The Divisional gupdt. Engg/Estate,
Northern Railway,
New Delhi. e s v s
{By Shri R.L.Dhawan, advocate)

Respondents

ORDE (Oral)
(Dr. Jose P. Verghese,Vice—Chairman(J}
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The order complained against is shown to have Dbeen
complied with except that the regularisatian of the qm&fﬁaf
| which has been done from the date of appointment according

to rules. N
rule Our order dated 19.4.1995 contained a direction
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 With these observations these Contempt of ¢

procaeéiﬂgs are disposed of and notices issue

rﬁqun@ants'are discharged.

(Dr.Jose P. Pghm)

: Vice-chairmaafq)
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